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This Revisw Application 831-8-&4 At the 'request of Mr. G.’Sharma' and by
is filed by Mir.G.3armay ) - ) consent’ of Mr.B.K.Sharma this case is. adjourned
Addl.C.G.5.Co on behalf of. |- to 2 4 _ '
Union of India &ors 0 g 0 2-9-94, _ . M(/
with a prayer for Review { ) . / o . , .
the Judgment and Order 0 ) ) Vice-Chairman
dtd.17.3.94 passed by this { ) )
Hon'ble Tribumale v g ) @( _
* Laid for favour of . 1“§ Memb&f
further orders. 0 ’
P TE 3 . o
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. 599.9a g | Nz G.Sazma for the epplicant .
e 0
8 ? To be placed for order at ShllanQ
0 9 durlng the next ss.ttlng of the Bench at
— ',)v Shilleng.
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Mr G.Sarma for the applicants, .

;Mr B.K.Sharma for the respondents,
The matter is placed on board in vieu

of the letter received from applicant

. No.1 Association dated 19,9.94, No
direction is necesaary as the said.
Vapplicént has been represented by a
;counsel and as sweh remedies as may be
,available to them in accordance with
~ lau to enforce the order dated 17.3.94

would be available to them, Ue may

‘mention that in the Revieuw Application

no order of stay has been granted of

?the original order and it will be open

to the applicant to appear and contest

_ that petition... .. ...

A copy of the mlnutes be' forwarded
to the applicant No 1 wlth reFerence to
its letter mentiored above, "'
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R.A. 25/94 (0.A.2/94)

14.2.95
adj?urned"date is noted in the proceedi=-

ng sheet after 15.1.95. Hence the above
proteedlng ‘be placed for orders .fo-®

P9
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1t does not appear that the

efdees7for fixing date of hearlng on

16 2.)5.
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Adjourned to 3-4-95,
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Nade'?or the applicant.

Mr B,K, Sharma for the respondents,

To‘be-placad for bearing'on~3.5.95;
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are pending on the sama point.

Vicé-@hairmén

Mr B.K. Sharma/Mr G. Sarma.

1t appears that some other matters
1t is

desi;ab;e that all matters are heard
- tbgether, Mr B.,K, Sharma and Mr 5. Ali
to furnish the numbers of their 0.4.s
'so that all the matters can be pl aced
alonguwith this R.A, List on 1.6.95.
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P Mr B.K. Shamma for the
;' | .frespan&ents (original applﬁcants);
| : The ﬁedisimn follews earlier
| décisi@n in 0.A.No.42(G) of 1989
V: 'éénfirmed by the H@nfblefSuﬁ}eme |
' Gourt, In this review application -
questien 0f trﬁe impact of the said
:." b : :decisi@ns hag been raised, Since
b ~, there are other C.A.s invelving s me‘
' points fixed for hearing together we
. think that in order to maintain
f "uniformity in the decisiens it is
o necessary to reexamine the claim of
. R the'applicants afresh by reviewing
: ; the éfder dated-17.3;94. (0,
;

" (Kohima) ,

i
H
i

i 21,8.65! Mr G.'Sarmaﬁfar the applicants

(original respondents.)

| | The Review Applicatimn is
'taccgrdingly allowed and the order
j dated.l7,3.1994 is set aside?)The
~, original application be listed for
heariﬁg alengwith C.A,Ne,.48/91 and

e

* companion 0.A.s on 22,8.95.
Ne order as‘t@ costs., v
Vice«Chajirman

Member
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(Kohima)

Mr GI Sarma, Addl. C.G.S.C.,for
'the applicants (original respondents).

’

Mr B.K. Sharma for the.

respondents (original applicants).

The decisipn follows earlier
decision in O.A.No.42(G) of 1989
confirmed by the Hon'ble Supreme
Court. '}n this review application
question of true impact of the said
décisiona, has been raised. Since
there are other O0.A.s involving same
points fixed for hearing together we
think\ that in order _to maintain’
uniformity in the decisions it ig”%

necessary to reexamine the claim of
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applicants afresh by reviewing '
the order dated 17.3.1994.°

*

The Review Application is

- ea o mes ms ws

accordingly’ allowed and- the order
dated 17.3.1994 is set aside.
Howevefukany amount towards HRA and
licence fee in compliance with the
order dated 17.3.1994 has already

- - armt e el i I % e O wh e D W) O eI TR S s S A e e wses e o
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been paid to the applicants or any of
20,28

\

Cep az;gafdéﬁﬂ\ﬁmazr

i@@“@i-ialyn?”ﬂ%id an.2799,
N |

theﬁ%sball not be disturbed by reason
of _g;tting aside of that’ order nor
recovefed. The original application
be listed for hearing 'alongwith
'

0.A.No.48/91 dﬁnd companion O.A.s on
22.8.95.

No order as to costs.
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O.A. 48/91 with Oehe 11/95 with C.A. 57/9: with R.Ae 25/9a
in 0.A. 2/94 with MePe 100/94 with C.A. 105/9J.
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Duh, Noo 48/21

Nons for the applicant.
fire Seo Ali, Sr. C,G.5.C, for ths respondents.

. 1%
DeRe 11/95

Mre. BeKeSharme for the applicant/ﬁr. Ge

Sarma, Addi. C.6.5,C. for the respondents.

L.he 37/95 o

Mo BoK, Sharma for the applicent/Mr. G.
Sarma, Addl, C¢GsSc.Ce for ths respondents.'

B.A No. 25/S4 in‘O.A.,2/94

Mire 'G.Sarma, Addl. C.G.S.c.‘ for the
applicants/Mr. B.K,Sharma for the

~

respondents.

M.P. 100/94 (0.A. 2/94)
AddleCeG,SeCs
Mr. G.Sarma/for the appllcants/mr. BeKs

Sharmas for the respondents.

Mr. T.K.Cutta for the applicants/Mre Ge.

Sarma, Addl. C.G.5.C. for the respoﬁdentsy}

All these matters involved commen Quesfionw
* Argumaris of Fr. B.K.Sharma, Mre T.K.Dutta, 
Mr. 5.A11, Sp.C.G.5.C. and Mr. GiSarma,
Addle CeG.5.C. are heard at lenath in
comnon to &ll the applicaticns.Houever,
counsels desire to consider the legal
position further and Mr. GeS2rma,Addl..
CeG,S.Ce @8lso wants time to produce some
Oefles in O.A. 37/95 and 0.A. 11/95.
Adjourned to 3.8.85.
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Sd/~- MEMSER (ADMN)



